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The Hon'ble Mr Justice
¢ D.N.Chowdhury, Vice-
' Chairman.

]

! Heard Mr S.S.Goswami,learned
:counsel for the applicant.

! Application is admitted. Issue
:usual notice. Call for the records.
' List on 1.1.2001 for written
:statement and further orders.

> * * Heard Mr Goswami on the inter i
relief prayer.

e

Issue notice to show cause as

- 4 . =

,to why the operation of the impug-
‘ned orders dated 4.5.2000, 1.9.200C
;and 17.11.2000 shall not be sus-

'pended during the pendency of this

.:applicatioh. Returnable by four

rWeeks .
. " List on 1.1.2001 for further
'order . In the meantime the opera-

__tion of the orders No.1-2/KVS(SRJ)/

A/Cs/98-99/1911~12/1618-19 dated
4.5.2000(Aannexure-1v), No.l=2/KVS
(SR )Accounts/99-2000/8054-55 dated
1.9.2000 (Annexure-vI) and No.KVS/
Per .]C.G/2000-2001/764-75 dated
17.11.2000 shall remain suspended.

Vice~Chairman
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1.1.2001 Put up on 25.1.2001 after service.

Meanwhile the order dated 23.11.2000 shall
continue,
t
\ i . . , ' Vice-Chairman
6}\ Camvi Ca :;ZQ_‘Qo‘B\”“ ary. Sh(\ v . ,
nkm
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C 7.2.01 For weeks time is allowed to file
written statement on the prayer of UMs.
o - o *~ 'N. Devi on behalf of Dr. 'B.P.Todi,
) ' C | learned counsel for the K.V:S.
. - List on 14.3.2001 for written
: o C . statement and further orders.
/\3. 3 ca/ - _ :
o . e arivr—— . L\/——'—/"\l/

- f}/D N /\1\1‘/‘&‘«. &Z?:d : - | - ~ Vice-Chairman
| Ko, Ao~ YN

' /?0 ZZN , 14.3.01 On the prayer of Mr.S.5arma learned
- | ' counsel on behalf of KVS ¢ weeks time is
\\-w_ | . granted for filing of written statement.
. , List on 9.5.01 for orders. -
’ '3 S/ 945,200 List on 13,5.2001 to snable tha raspons:
5\//$ Aosd ’C""’M | dents to file uritten statement, \
M@\*—- Q,Bi/‘ﬁ_m‘ ' - _ ' ' 1':&&11&&:#&9 ,
. bb-
o’b"))—qcﬂ ) | '13.6.51 Written statement has Deen filed,
' - . Three weeks time is allowed jfor filing of
w\ﬂ\t‘w\ @\-aj—ew\a’*’ hW} : rejoinder. List on 18,7.01 for orders. .

Yoo Wleod, | |
L ‘“&@w
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Notes of the Registry [Date ' [ o vOrdér of t.he Tribun’al
}8.7.01 | . wWritten statement has been filed.

-; Tﬁo weeks time is allowed tothe
. applicant to file rejoinder if anys
List on 1.8.01 ﬁor orders.

1 1 SRS CUAL@@\A,

3l-0%-200) S l | 4 T Member
Rejodwutin s anh [ 30 -
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The pleadings are mmplet“i

I : |

\Nm \.s-va,gs\‘wcm o besa } ' ’I The applicant did not file the
{ | gejoindersiListnthe case be listed
} |

bl | .
2 . for hearing on 12+9.01¢
lx?cf ¢ V .
ol . ' L\/——_"/
o ' o - Vice-Chairman
‘Nib\\ yesmden Wi baw | ' 12,1042001 | None is present for the applicant. List
j%ﬂtﬂg%. . R - | again for hearing on 10,13.200%.
2 R . o [ . l \ :
9«\0‘0) . r 1C ( Lﬁ%&?"'
. . .
‘"10.10.01 . The matter was listed for hearing

today also. None  appears ' for the
applicant. It however, appears from
"record that wrltten statement was filed

viek )/ M. 3956-398/ |
" : by the respondent nos. 2,3, and 4 on
ollel [éﬁ{[q/al . . E 1 29.5.2001 but copy of the  written

' statement was | not sgrved on 'thé
applicant. és}‘ the copy of the "written
statement*® serve% on the counsel of the
applicant by the.respondents within three
days from today and the mater may be

.

posted for  hearing on 16.11.2001.

———— e

" Vice-Chairman

trd -
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' Notes of the Registry [pate Order of the Tribunal
! e '
A . '2J°15 \ . 16.11.01 Mr. S.S. Goswaml, learned
""_n’_“\ .

ﬂ,a,@'w&ck h MUJ
.\ﬁ/[é A Ao

trd’

}f 24.12,2001

;counsel for the appllcant. Mr. S.Sarma,

learned counsel appearlng on behalf of

'the respondents .prays for a short -

adjournment. The learned counsel for

" the applicant has no objeetion.

Accordingly the case‘vis adjourned to

. 7.12.2001.

List on 7.12.2001 for hearing.
nwﬁb

Member.

Heard .the learned \ counsel for the

lparées. - Hearing  concluded. Judgment delivered

jin opem -court, kept in separate sheets. The

| application is allowed. No order as to costs.

_nkm

Vice-Chairman-
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THE HON'BLE MR JUSTIC.E D.N. CHOWDHURY, VICE-CHAIRMAN

THE HOW'BLE

1. W‘:’l‘&h@ﬁ' Repo

fters 6f local papers may be allowéd to see the
judgment ? :

2. %o be referred to the Reporter or not ?

3. Whether thelir Lordships wish.to-See the fair copy of the
‘judgment ? ' : -

4. Whether the judgment is to be circulated to the other Benches

Judgment delivered by Hon'ble Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
, GUWAHATI BENCH

i |
Origilnal Application No.401 of 2000

Date of decision: This the 19th day of December 2001
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

Shri Probodh Ch Goswaml,

Librarian, .

Kendriya Vidyalaya, :

Duliajan, Dibrugarh, Assam. - e Applicant

By Advocate Mr S. S. Goswami.
- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Human Resource Development,
Central Secretariat,

New Delhi,

2. Kendriya Vldyalaya Sangathan, represented by the
Com missioner, f
Kendriya Vldyalaya Sangathan,
New Delhi, . - T

3. The Assistant -Com missioner,
Kendriya Vidyalaya Sangathan,
Silchar Region,

Silchar, Assam.

4, The Principal,
Kendriya Vidyalaya,
Duliajan, Dibrugarh, Assam. ... Respondents

By Advocate Mr S. Sarma.

O R DER(ORAL)

CHOWDHURY. J. (V.C.)

The 1eéi&macy of the order dated 1.9.2000 in refixing the
pay of the ‘app]icapt is the subject matter of this proceeding. The
applicant is a Librarian in the Kendriya Vidyalaya at Duliajan. In 1990 ‘
he was granted the senior scale of pay of Rs.1640-60-2360-EB-75-2750-
EB-2900. By order dated 8.10.1990 the scale was made effective from
1.1.1986. His initial .pay was fixed at Rs.2300/- P.M. as on 1.1.1986 in
the senior scale. The applicant drew and availed the said senior sale
with‘yearly incréments and crossed the vefficiency bars as and when these
became due. By the impugned order dafed 4,5,2000 the respondent No.3,

informed the applicant that on account of revision of scale of pay as



2 1,

per recom mendations of the Fifth Central Pay Com mission the pay was

refixed at- Rs.8900 as on 1.1.1996 in the scale of pay of Rs.6500-200-

10,500/~ with effect from the date of next increment on 1.1.1997 raising

his pay to Rs.9100/-.:By the same order the Principal of the Kendriya

Vidyalaya directed the concerned authority to work out the exces payment
made to the applicant and recover the same ‘in suitable instalments. rfhe
applicant objected the same and sub'mittevd a representation before the
autl?;rity. By tﬁe impugned order dated 1.9.2000 the respondents informed
the applicant that the pay initially fixed by the Principal as on 1.1.1986
was found to be in exc‘ess by two increments which were wrongly granted
to him and accordingly hlS pay was refixed by superseding the ear]ier.A
fixation of pay made by the office. The legitimacy of the action is

challenged. i

2. | The respc.!)ndentsv contested the claim of the applicant and

’

submitted their written statement. According to the respondents the initial -
pay fixation was wrongly made by the 'Pn'ncipal by allowing two bunching
increments erroneously. Therefore, the overpayment was sought to be

recovered by instalments.

3. I have heard Mr VS.S. Goswami, learned counsel for the applicant
and Mr S. Sarma, learned counsel for. the respondenfs at length. From
the facts narrated ab_ove it appearé that it waé the Education Officer
and Officiating Assi;gtant Com missioner who passed the impugned order
dated 4.5.2000 fmng the pay consequent upon grant of senior scale. As
per the order (iatedf 22,1.1990 the pay <;f seven teac.h'ers including- fhat
of the applicant was fixed by the Assistant Com missioner. In terms
thereon, by order dated 8.10.1990_ it was the .Assjstant 'Com missioner
who fixed the senior scale of pay of the applicant at Rs.2300/- in the
scale  of pay of Rs.1640-2900 with effett from 1.1.1986. By order dated
18.10.1993 the applicant was allowed to draw his next increment next
above 'the stage of Efﬁciency Bar raising his pay from Rs.2750 to Rs.2825
with effect from 1.§l.1994. The respondents now sought to recover the

same on the ground that the two bunching increments were given to-

\/\/7/ him wrongly. The applicant was paid with effect from 1.1.1986 and the

respondentS.iiee..
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respondents continued to pay so til the impugned order was passed on
4,5.2000. According t9o the respondents it was observed that the pay

of the applicant initially fixed by the Principal, Kendriya Vidyalaya,

Duliajan as on 1.1.1986 in the revised scale was found to be in excess .

by two increments which was wrongly granted. We have already indicated

above. that the pay of the applicant wa's, in fact fixed by the Assistant

Com missioner and not by the Principal, Assuming that it was the Principal

who fixed the pay the same ought to have been épproved by a flux of
time. The fixation ;of pay even if it was made on the basis of some
date, which subsequently turned out toA be incorrect in fixing the initial
pay was not to be .reduced in this fashion. In coming to this conclusion

I
I took the aid of the Audit Instructions appended to F.R. 27.

bo - The applicant was granted a higher pay scale with two

4

increments frorﬁ 1.!1.1986 and. the same was sought to be withdra\;r'n
abruptly by the impugnéd Qrdef.'The respondents indicated. in thé order
as well .avs the written statement that the said action was takén‘ due
to the fact that the Principal was npt'the competent- authority, In* these

circumstances it is difficult to sustain and upheld the vaflidity of the

| order dated 4.5.2000 followed by the order dated 1.9.2000. Both these

orders are aécordingly set aside and quashed.

5. The application~is allowed. There shall, however, be no order

as to costs,

| - ‘ M
( D. N. CHOWDHURY )
VICE-CHAIRMAN

facks bl
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GUWAHATI BENCH: GUWAHATI

(An application under Section 19 of the Administrative

Tribunal Act, 1985.)

T s et e

0.A4. No. Lo/ / 2000

Between

qoafes aferm
e,n:_:?:@mmﬁs’vm'vs mhungl . Shri Probodh Ch. Goswami,

S MOV 1w

ﬂvWﬁ”””V

Gﬁ'ahatﬁ 350
t——-—« B w————"

8/0 late Nabin Ch. Goswami,

Librarian, Kendriya vidyalaya,

Duliajan,

: . District: Dubrugarh, Assam.
. .Applicant.

I

|

| 7
I

1

. AND

1.Union of India, represented by the
Secretary' to the Govt of Ipdia,
Ministry of Human Resource Develop-

ment, Central Secretariat, Neaw

‘Delhi..

2. Kendriya Vidyalaya Sangéthan,
represented by the Commissioner,
Kandriya Vidyalaya Sangathan, i8
Institutional  Area, Saheed Jeet

Singh Marg, New Delhi.
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RO S . 3. The Assistant Commissioner,

Kendriya Vidyalaya Sangathan,

wegle

oL ———

Cenrtral Adminizirative Tribunal

c B mpee
AT AR S i g

Gu&ghatl Janch

gwafes afarm  silchar Region, Silchar, Assam.

QEL’NOV (0D 4. The Principal, Kendriya

Vidyalaya, Duliajan P.O.,

P

=

Dist:- Dibrugarh:-786 €02.

Respondents.,

Details of the application

1.Barticulars of grder against the application is made: -

‘Order No.. 1-/KVS(BR)A/CS/98-99/1911-12/1618-19

dated 4.5.2k with a copy of diréction to the Principal to

recover the excess the amount.

.(Annexur&:*Izs

-

-And- "
Order No. 1-2/KVS(SR)  Accounts/99-2000/8054-55

dated 1.9.2000 issued by the Respondent No. 4 digposing with

.

-

(Ann&xurezwgij

the representation of the Applicant.

~And-
Order No.KVS/per. P>C.G./2OOO*2001/$74*75V dated
17.11.2000 passed’by the Respondent No. 4. ‘
| | (Annexura:wgﬁz)‘

2. Jurisdiotidn of the Tribunal.

The applicant declares that subject matter of the
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application is within the Jurisdiction of the Hon’ble Trib-

S unal.

-3, Limitation: A ’ y
.The applicant declares that since his representa-

tion has already!been disposed of by the competent authority
|-

the instant application is within the limitation period as

* has been prascribed under section 21 of the Administrative
. . I = '
Tribunals Act. 1985. ‘ :

+
4
f

4. Facts of the case:
I. That the applicant is a citizen of India and is

presently residing at Duliajan, District:- Dibrugarh, Assam.

-The abplicant has been working in the aforesaid
i .
vid&alaya since 1973 and has completed twenty seven years of

, continuous service in the same post without any blemish.
[ _

i

IT. : That ‘mhe defendant No. 2 is a Govt. of India
ofganisation rgbresanted by the Commissioner, Kendriya
Vidyalaya as its principal Officer. The organisation func-
tions from-.itslprincipal office at New Delhi ‘and through.
number of regional offices situated in different. places in
Ihdia including one at Silchar in the State of Assam, of:

wﬁich the defendant No. 3 is.the Principal Officer of the

rd
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said region. fﬁgwfagtiiaiidhniﬁVWhich the applicant is at
present serving, is within the administrative control of the
Defendant No. 3 who functions from his office at Silchar as

mentioned above.

I1T. That since the date of joining during 1973 the
applicant was working in a scale of pay till 1990. However

during 1990 a senior scale was sanctioned to him vide letter

S S

No. ‘F,2~13789KV8(8r)10422 dated 22.1.90 by the defendant

No.3.

A copy of the aforesaid order dated 22.1.1990 is

enclosed herewith as Annexure:-I1.

!

Iv. - . That thereafter, by a subsequent order No. F-

1/KVS/IA/90-91/16452 dated‘8/11.10.90 the aforesaid senior

-scale was given effect to from 1.1.86. Thus the scale of the

- plaintiff was therefore upgraded and his initial pay "was

fixed at Rs. 2300/~ PﬁM. as on 1.1.86 n the senior scale as
per the following manner:

/ Rs. 1640-60-2360-EB-75-2750-EB-2900

e .

The applicant has drawn and availed the aforesaid

senior scale, with yearly increment and crossing efficiency

bars (EB) as and when fall due with the entire knowlédéé of

the Respondents.

IS VP
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A copy of the aforesaid order dated 8/11-10-

0 is ancloseq herewith and marked as Annexure:-II.

A

A copy  of the order No. F.2*2/92-

KVS(SR)/11413w416 dated 18.10.93 allowing to cross  the

efficiency bar is enclosed and marked as Annexure:-IIT,

<

V. That curiously however, an order was issued from
the‘office of the respondant No. 3 in the month of May, 2000

to the entire preJudloe of the applicant.

Al

///2/ Thus vide order No. 1-2/KVS(5R)A/C5/98-99/1911~
<///> 12/1618-19 dated 4. 5.2K, the Respondent No. 3 informed. that

aelg account of Revision of scale of pay as per recommendation

| of Vth pay commission, the pay is‘réfixed at Rs. 8900. OO

onl.1.96 in the scale of pay of Rs. 6500-200-10, 500/‘ w1th

——

"effect from the date of next 1ncrement onl.l, 97 raising his

pron e )

pay.to Rs. 9100/~ if otherwise admissible.

By the same order the Respondent No. 4 'has been
directed by issuing a copy of the order to work out the
excess payment made to the appllcant and recover the suita=-

LT e

.. ble installment under intimation to the offlce.

Thus by the aforesaid order the initial pay of the

}% applicant was downgrgded by two increments. Thus Respondent

i e e

. - , . R “
. ; ' LS . v"‘
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No. 4 was directed to refix the pay by reducing the two
increments in the senior scale by two increments w.e.f,

1.1.1986.

A.copy of the aforesaid order dated 4.5.2K is

enclosed herewith and marked as Annexure:~IV.

VI, That the applicant was surprised by the aforesaid

order and immediately filed an appeal throUgh proper channel
. ———————

on 21.6{2000._Tha Respondent No. 4 received the copy of the

appeal on22.6.2000 with acknowledgement of receipt.

In the said appeal the applicant has stated lfhe'
entire facts and circumstances. It was stated that by - the
impugned order the pay of the épplicant was shown as Rs.
8,900/~ instead of Rs. 9,100/- which tAa abplicant is  at
present drawihg_after'tha same was once revised and fixed in
senior scale.ofgpay. As per an estimate roughly made by thel
applicant a sum bf Rs. 50,000 approximately will have iobe
assessed aé exéess payment liable for recovery as per the

sald order.

«

A copy of the aforesaid appeal is enclosed

herewith and marked as Annexure:-V.

VII.f That the Respondents have thereafter disposed of

-
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the appeal filed by”tha,appiidéhtnvide order No. 1-2/KVS8(SR)

ﬁccbunts/99“2000/8054~55 dated 1.9.2000. The Respondents No.

3  however came to a curious finding that the pay initially

fixed by the Principal as on 1.1.86 is found to be in excess

by 2 increments which was wrongly granted. While disposing

wWwith the appeal the respondent No. 3 has  refixed the pay of:

the applicant superseeding the earlier fixation of pay made
by the office.

A copy of the aforesaid final order dated

1.9.2000 is enclosed herewith and marked as Annexure:-VI.

VIII. That * pursuant  to the aforesaid disposal of the
appeal the Respondent-No,'4 has informed the applicant that

he was to act on the direction contained in the impugned

- order. Howev&r,'till date the impugned order has not been

atted upon. However, the'Respondent No. 4 has issued a order
No.KVS/per. P.C.G./ZOOO*2001/674~75 dated 17.11.2000 inform-

ing that the amount for deduction comes to Rs. 39,752.00 and

[ e

the deduction shall stéft from the next month. The applicant
having no other alternative remedy has filed this instant

application for relief.

IX. That the applicant was granted the senior scale of bay\-

,(Rs. 1640-60~2360~EB-75~2750~EB~2900) vide Assistant Commis- .

sioner’s order No. F2-13/89-KVS-(SR)/10422-53 dated 22.1.90.
This ?érqer' sanctioning the senior scale of pay . was given
effect to frbm 1.1.86 through the individual sanctioning
arder no . F.l/KVS(SR)/lQ/?O“9l/l6452 datéd 8/11;10,90.
Accordingly, the pay of.the applicant was revised in the Sr.

-2
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' Scale and fixed at Rs. 2,300/~ p.m. w.e#f. 1.1.86 in force =

of fhe above said orders. The next date of increment in the
Senior scale after fixation of pay was due on 1.1.87. .In the
above said scale, fhe applicant was to cross the EB on
1,1"93; and for which sanction of Assistant,ComhissionQr was
necessary. This 6Eder was duly issuéd_vide A.C.’s’lattermno,
F.2*2/92*KVS(S§)/11413~416 dt. 18.;0.93; Oﬁ crossing the EB,
the applicant’s' pay Was fixed.at Rs. 2,825/~ in  the said
senior scale and 6ecessary eht}ies'were accordingly made .in

I3

the service book etc. as per direction. SR

%hereaftaf, thg applicént continued to dréw his
salary withfregular inorehents from tima.to time till the
yaear 2000 A?,‘the present éalary of the applicéht is Ré;
10;iOO/~ on 1.1.2000. The impugned order against which this
appeal 1is Hereby hade;'was isSuéd—on 4.5. 2000 from the

office of Asstt. Commissioner In this order, the pay of the

' applicant is shown as Rs. 8, 900/* 1nstead of Rs. 9, 100/»

whlch the appllcant is at present drawlng after the same was
once ravised and fixed in senior scale of paym Apart from
abova{ vthe order has directed the Principal, Kv, Duliajan,
to @ofk out the excess amount and effect. recovery of the
same from the appllcant As per an estimate roughly made by
the appllcant{ a sum of Rs. 50,000/~ approx1mately will have
to baﬁassessed as ekcess payment liable for recovery as per -

the said order.
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5. Grounds fdr relief -

(a) For that the impugned order is ex facie
illegal,]arbitﬁary, malafide and highly discrimina-

. . _ .
" tory. The order whereby the right of the applicant

4

is curtailed is therefore liable to be set aside

and gquashed.

i
-

(b) ?or_that.the impugned order are not speaking
order and the same have been passed mechanically

with extraneous consideration.

(c) For that the impugned orders are illegal and
unju$pified\in as much as the matter of fixatidn of
‘baQ_.of the applicant cannot now be reopened and
revised after the same was once made as far back as
1990 with effect 'from 1.1.86 and continued to

operét@ for more than 10 Years.

' (d) For that no deduction of'any amount of any
“nature can be made from salary of the applicant
with giving any notice thereof and without giving

scope for hearing such deduction will be illagal

. and unjustified.

e X
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(e) For that the impugned orders bhave caused
seniors civil consequences to the applicant and

violates all rules of fair play and equity. The

order are arbitrary, and illegal and liable to be

'set aside and quashed. ©

(f) .For that the fixation of pay which was made
during 1990 with effect from 1986 and no refixation
can ‘arise ‘after about 14 vyears of ‘continuous

service.

(9) For that in any view of the matter the im-
pugned order is illegal, arbitrary, malafide and
- violative of all cannons of justice and as such the

same- are liable to be set aside and quashed.

L 6. Details of remedies exhausted:-

That the applicant has immediately filed appeal

through proper channel against the order No. F No. 1-

1/KVS(8R)/C3/98/99/ l9lif12/1618“19 dated 4.5.2000. The

appeal of the applicant was disposed of by order No. 1-

2/%VS(SR)accounts/99-2000/8054-55 dated 1.9.2000 without

.

 ¢grénting any relief therefore no'remedy lies elsewhere other

than approaching this Hon’ble Tribunal.



V7. Whether any case of proceeding is pending in any Court:

The applicant declares th#t he has not filed any
other application or suit with regard to the instant subject

matter before any Court or any other Bench of this Tribunal.

a8, Relief sought for:

Under the facts and circumstances stated above,
the applicant prays for thé following relief i~
" ' ~(a) To quash and set aside the impugned orders

—_

Nos F.l*l/KVS(SR)/CS/98/99/191lw12/1618#19

o ?f?}'ﬁf"'ﬂ

— i \ . T—q
S SR dated 4.5.2000 at Annexure:- v

e e g
P

&%iddh‘“"?wﬁbuﬂm

Jontral BEEE i : ' And

. - - n ROV
@ v L \ 'f :
A% : . Order No.1-2/KVS(SR) Accounts/00-2000/
e BT , ) | B
Q‘/ s 33.07D 8054-55 dated 1.9.2000 at Annexure:- J order
guranses i . Eer DT

et~ e

et T No. KVS/per/P.C.G./2000-2001/674-75  dated
V¢ Mnoowvae - Vil

. 17.11.2QOQAi$sued by the respondent No. 4 and
to direct the Respondents not to deduct and/or
refix ?he pay of thé'applicant_from the pay he
_has been drawing for‘last 14 years and/or not

to give effect to the impugned orders dated

4.5.2000, 1.9.2000 and 17.11.2000.

(b) To grant any other relief as the Hon’ble

Tribunal may deem fit and proper.

(c) ., The cost Of the pfooeeding.
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3. Interim relief if any:- i skt Bomen |

Ve T eimn e

Under the facts and circumstances — the
applicant prays that the Hon’ble Tribunal may
be pleased to pass an interim order staying
the opération of the impugned orders dated
4.5.2000 (anaxure:":ZB; 1.9.2000 (Annexure:=-
’_“ ; Annqmu.g!f' N
v]) and 17,11.2ooqﬁti11 the final disposal . of

this application;

y

10. The application is filed through the advocate:

11, Particulars of IPQ:
I.P.0. No.2 & S®3 943 "for Rs. 50.00

Dated:- 20.I[. 2000

Head Post office Panbazar is enclosed herewith.

12. List of enclosures:-

(1) Annexure:-I . .. Order datéd 22.1.90.
(2) Annexure:?II | ... Order dated 8.10.90.
(3) Annekure:wIII ... Order dated 18.10.93
- {(4) Annexure:-IV ... Order dated 4.5.2k.
{(5) Annexure:-V¥ ) ... Appeal dated 21.6.2000.
(6) énnexure:mVI e Order.dated 1.9.2000.

(7) Annexure:-VvII | ... Order dated 17.11.2000.
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I, Shri probodh' Ch.rGoswami son of Nabin Ch.
Goswami . aged aBout \5? years .resident of Kendriya
Vidyaléya,ouliajan, P.O. Dgliajan, District:- Dibrugarh,
Assam do hereby verify the étatements made in this applica~-.
tion ahd state that the statements made ink paragrabhs 1 to
12 above are true to my knowledge and belief anavthe rests

are my humble submissions before this Hon’ble Tribunal.

And I sign this Verification on this the 20 th day

of November, 2000.

Signature of the applicant.



ml4..

ANNEXURE : -1

KENDRIYA VIDYALAYA SANGATHAN

"REGIONAL

F.2-13/89-KVS(SR)/10422-59

OFFIC

OFFICE: SILCHAR.
DATED 22.1.90.

E ORDER

~ o - .
Sog gAE : P

& et

P @mnin s
s L
A "J

e
AR A

3GNCH

) —— Sl TR

The following miscellaneous categories of teachers whose

particulars are giVen below are hereby appointed to. the Senior

Scale with effect from the dates mentioned against each

1. The individual concern

2.

ed.

51 No.Sen No. Name &E Senior Scale Date of KV where

: designation Senior working

? Scale
1. 169 Shri SC Paul l640~6~*2000*£8“60 12.9.87 Masimpur
Drawing Teacher 2360-EB~&60-2600-75~
, : : 2750~EB~75~2900.
2. 191 Shri S.R.Nath. " N 26.7.87 ‘Sibsagar
Drawing Teacher
3. 122 Shri R.K.Mazumdar " ! 1.1.86 Agartala
WET . |
4. 119  Shri P.C.Goswami " " 1.1.86  Duliajan
Librarian
- Smti Bimola Devi 1400-40-1600-50-1560 26.6.88 Imphal
Music Teacher ~EB-50-1950-EB~50~ 2
2250“68*50“2300*60“2600
6.2201  Smti P.Banerjee, " \ " 1.1.86 Upper
Shillong
7. - " B.Sen " " 24.6.86 Agartala
7. - " B.Bhattacharjee ) " 5.8.87  NEHU
(Dr. K.K.Jha)
Asstt. Commissioner.

Copy to:

The Principals of the concerned Vidyalayas. The pay of the



Jonah

;eachers may please be fixed in the seniortdsaéiﬁ“*Uﬁde_{ normal
rules and naceséafy entries made in their service _books ‘éfter
obtaining necessary approval from 'Régionali office,Silchar, An
‘undertaking to the effect that they would undérgo in service
course of three weeké duration latsst by 1;2;91 to become sligible
for grant of senior scale in respect of the employess who have not
undergone the 1in service.course as per the rules governing ‘the

grant of senior scales should be obtained.

3. The Deputy Commissioner (Admn.), KVS,New Delhi.
4. The Sr. Audit officer,KVS,New Delhi.
5. All Asstt. Commissioners, KVS, Regional offices.

6. The AIO, KvS, RO, Silchar.

ASSTT. COMMISSIONER.
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13 hereby allowed to
_at the

crose the »:Fiuioncy S N IS I o T eu e B
S'tfi\;-_-;p of Pio ooy . e e oo 1]0 of pAy T

L 5000 1800=571-/10-2040.

s 1&00—hﬂw1§ﬁ0—50mi650sﬁ,k,) 1950-EB=50-2250-E1~50=2300-60=2600+
By AGHO=(0 0= o O 0N =2 000-75 -2 TH0-ED-75-2900.
e bl 0= E00,

e ' 1A%
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allowed Lo deaw the st inerement next aboye..the stage of -
“eficiency lor raisin: hJ i/her pay from . B e to i ﬁﬂmﬁfﬂ
. Se o 2

2 te L e e :3';'?9

'.14(..'.1. + ek i
R A it e 1 e - s i A e e = e e

ULy, LTI _with the date of next increment on

T RIS PO NP

Shri/Sat/l . oot
. & » T em—— PR g P
‘e ' . R . . B . i R (\\‘WA\N‘/ r}\x (‘K .}7
Lendrivya Vidolonya L : N ,q}
' e i (v, Mo 5. Yersn)
% .. ,1.,‘.,r,g;15.¢ Q-g*:_' oy

59 nv-u»lt-“d

Copy to :- — - .
/"'./ ’ 3 R4 1 “"‘ ;
e Ee sriaanien, Kenotdya [Ld‘,n‘.-l-:l\".\
Ve (2 e ) LG dn o x.quo ted to hiddSver the
N NERNINS l. o y ol 't}';\" office ordelr to the.individual
fww«uc-'d nnd;pnsla anotl.r cepy ‘n the service buok,
An entry Lo tae oflfect of crossing 13 at.the stage
o plince be rccorded in the servite register.
ACR 4 wniov of Shri/améyﬁm. /)( /}V”'V/”“"f Lo

-

[ae

e v e ave e A N .

”~

3. The Acesanks Cum Inspecting Officer,KV.1, RO, Silchar.

Toapa UiTe.
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Ceqiecient pnon the srant of seuior sncale
‘ . i

//
Ve
/6;de VG, R.0., Silchar lotter NoJF.2-13/89/KVS=SR/10622-53
Te pay dareapoct of Shri P.C.Goswami, Librariang,
s 4o flxed at 3. 2180,00 on 1.1.806 v///

~ o DN B
[ 4._'.[",}(')‘) el

>

Kendy fvn Yy stoys it dar

N R R AR A 1 6L 0m00=5 500-75~2900 wiTh The dase L

in b0 oaosl ,
pext fanpewertson G =17 colning his pay to . 2240,00 and

subaraient dolr ol increment on 1.71.80 and 850 0. u’drﬂ
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. g 0y o B
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h ﬁ"(ﬁ) i crinckpal, Senduelya Vidy alayas Qullujng gi0¥@ o
with the sarvioe boolks of Shrl P.C, Goswamb, L b%d{nﬂiu
fa io pe x out the axCeEs payment made o

11e in reoquested to wor : : ; | v
winrt Cpswpani and recover in suikable inatalmant n_{undu N
o tipabian Lo +hin otlflkce. ‘

' Librarian, K.V. Duliajatt, .
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KENDRIYA VIDYALAYA SANGATHAN c;ff“ |

ai : : Reglonal Office
Wl a1, Hospital Road,

aae - e cony Shchar - 788001
UBIEN | o - ﬁf‘ﬂ?h )
F No  1-2/KVS(SR)Accounts/99-2000/ (.S (/.S 4 Dated : 01+ 9.2000
AN

OFFICE _ ORDER

Where as the pay inrespect of Shri P,C.Geswami,Librarian
Kenariya Vidyalaya,Duliajan was provisionaly fixed by the Principal,
Kenariya Vidyalaya,Duliajan consequent upon implementgtion of IVth e
Pay tcommission as on 1.1.1986 at Rs.2250.00 by allowing 2 bunching
ircrements. . L
Where as the pay rixation statement made by the Psincipal
was net duly approved oy the competent autherity which is required as

per rure " " b
' where as on scrutiny of pay fixatien statement during

2000 it was observed that the pay initially fixed oy the Principal as

‘9N 1.1.86 is found to be in excess by 2 increments which was wrongly,,
- granted. i ‘

wWhere as Shri P.C.Goswami,Librarian,Kendriya Vidyalaya,

| Duiiajan repregsented against correction in pay fixation made by.this

office vide letter No.k.1-2/KVS(SR)A/cs/98-99/1911-12/1618-19 dt.4.5.2K
on the pretext of future benefit ofi 2 increments given te him,
. It 1s,therefore,informed te Shri P.C.Goswami,Librarian,

Kendriya Vidyalaya,Duliajan that his pay as on 1.1.86 consequent upon
grant of IVth Pay Cemmission is fixed as under-

Date Scale in erdinary grade Scale in senier grade
1400-40-1600~50-2300~EB-60 1640-60-2600-75-=2900
-60-2600 2
1-1-86 - R8-2150000 - —RS.2180.00
1.3.86 - Rs.2200.00 - Rs.2180 +20.00P.P.
1¢1.87 = Rs.2200.00 - Rs.2240.00 . P
1.3.87 =~ Rg.2250.00 - Rs.2240 + 10.00 p.p.
1.1.88 - Rs.2250.00 - Rs.2300.00
1.1.89 - - - Rs.2360.00 and 8o on
, This supersedes earlier fixation ofﬁzry pigf
' e
by this offlce. 1 Offg.Aég%E%ant
Distribuyion :- o Commissioner.
. Shri pP.C.Coswami,Librarian,Kendriya Vidyalaya,

e

e

Duliajan. |
2. The Principal,Kendriya Vidyalaya,Duliajen, . X
with a request to hand ever the enclesed letter
to Shri P.C.Goswami,Librarian and ebtain the acknewledgement
which may please be kept on record. The service beok. and
personal file of Shri Goswami &peenclosed here with fer

necessary actlon.

&

T
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ANNEX urE I

HestT fererrerer 2

sl - 786 602 (s14m)
DULIAJAN - 786 602 (ASSAM)
AU : 3111 0374-80-8990/98 1Y, v, 4. 0374-800573
2Ol 0374 80 8999/98, P& T 03/4-800573

KENDRIYA VIDYALAYA &~ .-

TIF/Ref. No. KIS [Rer.. . .1 /200 W=2001/ Lo g - )3 1% /Dare 174112000

OFFICL ORDER

“With referconce Lo Rendriya vj dyalaya Sangathan, Silchar

Region,Silchar letter F.No.1-2/KkVs (SR)A/Cs/98-99/1911-12/1618-19
dated 04.05.2k, Shri P.C.Goswami,Librarian of this Vidyalaya is
hereby informed that the amount for deducticn of over payment
domGVcalculated\.J:s.39,752/—(Rupees Thirty nine thousand seven
hundred fifty two only) against his name. o

As per the KVS rule the instalment of the amount is /

'ito' be calculated ¥3 of the salary. The deduction as mentioned

*  shall start from next month,

M x—f—v\\\\ﬁ

. \}4&3

y
w"To, (V.STIUKLA)
' Shri P.C.Goswami, PRINCIPAL.
Likraria-n, o
Kendriya Vidyalaya, e 2 Bk / PRINCI+ AL
Dulia.i_éil. ‘ ¥ »“Wm/ lkendpjy;i, \ uys I&y.

8RN / Dulivjan

Copy. to:- »
The Asstt.Connnissioner,kvs (RO) ,8ilchar for information;

Principal.

e <3

]



ﬁ In the Central Administrative Tribunal : Guwahati BencCh Q§
At Guwahati. '

L 1t

Centra'

Ta.3R Fawid

Guwegha~: B~nch

g a" § afuse
-y ’Tribuna]4

29 MAY 2 (i
Q4

N A
S

L

b.A. No. 401/2000
Shri Probodh Ch. Goswami

«esessa@pplicant
Vs.

nion of India & Ors.

1.

.«++..Respondents

The Respondent Noji: 2,3 and 4 above
named beg to file there written-statement

as follows.

That all the aweasments made in the Original applica-
tion (hereinafter refered to in short as the application) are
denied by the answering respondents save and except what has
been specifically admitted herein and what appears from the

records of the case.

2

QA4 -08 01,

That with regard to statements made in paragraph I and

TI of the application the answering respondents have no comments.

Fe That with regard to statements made in paragraph III of
the application the answering respondents beg to state that the
applicant was given the senior scale with effect from 1.1.86 and
his pay was fixed based on the pay fixed by the Principal Kendriy:

Vidyalaya (hereinafter refered in short as K.V.) Duliajan in the

ordinary grade.

4,

the application)) the answering respondents beg to state

consequent upon implement-

That with regard to statements made in paragraph IV of

that

a’tion of IVth pay Commission with

effect from 1.1.86 the Principal, K.V. Duliajan fixed his pay

by allowing tTwo bgnching incremen

pay as fixed by the

not approved by the competent authority which is required as

per rule.:

Principal K.V. Duliajan as on 1.1.86 was

Copy of KVS Circular No.F.12-17/86 - KV5
(Admn. I) dtd.27.11.86 is anned herewith

and marbed as‘Annexure - T

contdesesel

+ which was not in order. His



contdeseo2 20—

Qf)

5e That with regard to statement made in paragraph V of
the application the answering respondents beg to state that on
scruting of pay fixation statement on recommendation of Vthe
pay commission with effect from 1.1.86 it was observed that
the pay initially fixed by the Principal K;V. Duliajan as on
1.1.86 in the revised scale in ordinary grade is found to be
in excess by two increments which was wrongly ; granted. His
pay has been regularised and re~fixed as per rule vide this
office order No. 1-2/KVS(SR)/Adcounts/99-2000/8054~55 dtd -
1.9.2000.

Copy of office order No.1-2/KVS(SR)|Accounts
/99-2000/8054-55 dtd 1.9.2000 is annexed

; herewith and marked as Annexure - 2. ‘

6. Th at with regard to statements made in paragraph VI,
VII and VIII of the application the amswering respondents beg
to state thatlthe applicant was allowed two bunching incremggts

eﬁf@EEQEEEX’py the Principal. His pay as fixed by the Principal
K.V. Duliajan as on 1.1.86 was not approved by the competent
authority whiéh is required as per rule. Further it is an estab-
lished fact that_any ever payment made to the Govt. employees
for any reason has to be recovered in suitable instalments as

and when it comes to notice.,

7) That with regard to statement made in pivagraph IX of
the application the answering respondents beg to state that
consequent upon implementation of IVth pay commission with
effect from 1.1.86, the Principal K.V. Duliajan fixed his pay
by allowing two bunching increments which was not in order.The
pay of the applicant as fixed by the Principal K.V. Duliajan
as on 1.1.86 iwas not approved by the competent authority which

is required as per rule.

B. Thaf under the facts and circumstances stated above
it is respectfully prayed that this Hon'ble Tribunal may be
pleaged to dismiss the application with cost.



’3, | P QL["“ (B\

VERIFICATION

I, Shri D.K. Saini, S/o Shri C.L. Saini aged ’ years
presently working as the Assistant Commissionér, Kendriya
Vidyalaya Sangathan, Maligaon, Guwahati Region do hereby
verify that the statgments made in parageaph.- % o\

@4 true to my personal Knowledge and those made in

paragraphs X are based on records and nothing
material has been concealed therefrom.

Place: Z%%7Ck{bﬁxf { L

Signature.———
Guwahatis:
Deke 2 2% 106 (2004
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3yAll Req10naJ Offlcef -.;, '  //2iX€

o The P“inc1pal
-ihll Kendrlya Vldyalc as

Su?jzcx . Revision of Pay Sceles of Group igl, ¢ 2
: tD'. T posts in the KVE (Teuchinn & non-
tedchlng) A ' A

: et e o it et

'351;/Madam

f em dlrected “to =tate that it: has been deczden

to! adopt muLctl, mutandis the Ccntral r;vnl szvﬂcoc
(R?VHFOG'Pay) rules, 1986 of the Govt..of Ind\a f01

2

. Grpups 2,C & D sosts, both for 1caching and non-~

tééchlnn in Kv& in reaoect of rcv1<1on of pay scales

©oni tie r‘commondutnon of 1V Fay Gommission vi.e .f.

Ol?O..lQ&b.- i copy of the Ministry- ufTFinance
(D%pdrtmcnt of expenditure) Notification (éxcept
$Qﬁo‘ulo:) bedxlng No. F. 15 /IC/B .appeaéing in
Gciubte nntlflc tion dated 13th Sept. 1986 is forwarded

.”for pecessary jnfq}matlon and guidance. QOpgtion in the

e

pre=u11bed fOLm'(hnnx D to this letter as referyed
honx. %

S-tq;Scnedule two~ in the notlfxcatlon) fhall ‘he obtained

from emvloyeo within threé months from Lhe date of’

; \_—.—-—-—‘—
this letter. Statement of fixation of ‘pay in the .

in, the notlthgthn.

re§1>wd ocalQJ as glven in  fnexure k tn tho lettar

1
may’ ¢lso be pleparod with reference, to pre- ~revised .

scales and the corrnspnndxng rch%ed SCrlCS in- kvf 5

_,__..-_..._.,.....___ -

91v\1 1n mn“ovuruq By B g Chin vedpnct of Group B, C &

D pﬂﬂtq ln subqtltntl n of cschedule onn refPJIOd to
‘-‘-—__-—__,—_:z-:—-"""‘—-“‘

2. - Tue Revised pay scales (including Selection
Gxide) in ~efpect of Le b AsstLL._is'still under
conspderation. Tlﬁxﬁ Pay, tborefore, @ay‘be drawn:
ag per oxisting pay scoles until further orders.

. . oL ." - :
Y o . ,

W2/
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awa LA e e G e
undertaking that oven payment, 1f any, made consequen g
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T 6. nplcs of fol]owxn orders issued by the Govi.
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ch'dcrllfSJUJ are also forwalded hcrunlth for ’
impluments stion’ in respecf cf groups g, C 2 D employeeu
of the [K.V.Se ¥
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(W GveNsy 20(1D)/PSPi,/86| deted 25.9.86 xegardin
Ceposit of arrears of| pay for the paeriod from
~Jen. 1986 to Nocch, 1986 in the Pruvident Fund
Aceovunts, (Aninexuse F :

(2} CM No. 1l1013/2/86~E-II (B)_uuted 23.9.86

e s

{
- ragérding YaL 8 CCA, ANMeXULre G) - .;
(5) N3, $131,/86-Estt. (Poy|II) dsted 29.9,.86 regarding ’
’ grﬂht of ~p<cl‘] Poy Lo Cannlersy {(Ahnexuco H)
(<) Wo. 19050/14/86-E-1V deted 23.9.86 regerding
reguldtn)n of T& cl«me; pending issue of . 7 ' N
orders on the besis off the recommendation of : :ﬁ

. 1vih Pay‘C Vrrlssion (Hnnexure I) - o
(o) No. 11020/6/86-E.II(B) weted 24.9.86 regarding

P e SO e

recovery of Licencesze;for Govi, eccommodation
based on the revised pay of Caniral Govt. ,q
employees-freezing of {licence foe at existing! , “%
rates. (Annexure J) ' S . %-
7. - Otner sllowences such Bs HCA/Winter allowance/ )
. . ¢
Project ojluvanco/ﬁad climate allowance/etc. and S ALY
_bersansl pay for _small_familyl norms where admiosiblo' , |
and-drawn be fontlnucd to Le Pcld at OAlStlng rates es - ' *.'ﬂjﬁ
till Further orders. P o . il
(:i;/, [he receipt of this legter may please be ' : i
\—r ) | ‘ ol
5¢knowledoed., : _:%
9. Hindi version of this letter will follow. o J
‘ , YOULS folthfully, iié
‘ RREL
j SUKURTRATT i
-~ DEPUTY colM.cu ONER(ADMN) AHL
’ ) j? Ii.
Enci 1 af6 — ‘ B Ehl
Ceny formorded-to T ' - ' ”f:k]
Lo ‘ . . . S
I Sr, fLuwinlstretive Cfficer fo;jsimllar action in _ I
respect of staff of KVS (HQ). | Tne fixetion cf pay may :
be got verified and appruved firom the Internol fwait
Officey. ’ .
. ;11 Cfficors /SCLLL”DS in KVS HQrs.
S A11 thOuntﬁ cum~ IanLcting Cffricer, ROs.,
4. AL feminssirotlve Otiicers, ROs. . |
" The Gonerzl Sceretonnd, [LVOS / - /KEVINETA, 4
G, ‘ 'Il’l'xx)oi je¥ite) NLicl..lL t’i(’} N /@1’1(‘/ \ N L R
(s D/ r - Tkt
/S515 TnIT COMM SI?VLR(ADNN) ] %
it v R RLRY

G gl e Aegfhe et A e B et - 4§, - =
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.+ following rules,
ST

" the C
(2)

Ist day_of Januar

’

Audit and .Accounts
”Shért‘titie
entral Civil

They shall

2 Categories”

rules shall apply
in connection witk
to the Civi) Estim
Audit and Accountd

(2)
(a)

Thege rules.

Group 'Ar po
(b) pérsans appo
in Groups B

Permanent ey
Civil Service

(e)

of ;the Union,}

of service un
~Transferred

(d).Pérsohs'Iéeéi
Consular or o
o countries;,
(g)
(h)

(i)~
(3) :
- may, vy order,
all or any of

al

namely! &

©

S

be
Y,

.- of
~(1) Save as otherwise provided by or unde
to

Government - slep

oﬁ;thg_Admin;si

Persons not {n'y
Persmnsjpaid‘c

‘Fersons paid 4
those peid onl

Persons employed
provides othervi;e;

Persons re-empl

any other clasd

~ o=In.-exercise of thg powers: confarred by the
209, and- clguse (5) of article 140 of ‘the -
ter consultation with the Compdroller:snd
relation to bersons.serving An the .Indian
IDepartment,.the Presidenp hergby,makes thed

ervices (Revised an)ﬁRules,‘1986;
deemed to have come into forcejoﬁﬁﬁﬁé

1986, : = -

Covernment-sérvanfs-tb}_ \
. r'these rules,
appointed torcivil*SErVicés
1 airs of the Union whose pay“is
tes as also to persons serving in the
Eepartmentﬁ v : SO TR

thesge "
‘persons
he aff

[}

P UA A

BE R
vants in

a Group_’A‘.gerice or holding.a
5 ; T e A -
B L L Y

inted'tofthe Céﬁtral’CiVil'Servicééuén&:bdsts"

» 5CY and 'D* under the adminigtrative contirol

yees of former Indian States absorbed in
and posts 1n'connection.witb.the«gffairs
Ut -governed by the ppeabsdiptibd\¢¢nditions
delr “the Central'Civil‘Se:ciaesQ(Part,B States,
anoyeGS)'RulésL:j953; L T

o

. Coe e
3 YN B A )
w e

]y recruited‘for'éervice'1n“Diplomatic, -
ther Indian establishments in foreign:

hole-time employment; o
uti of dontingencies;f |
th

ervise than on a-monthly basis inciuding

0N a pilece-rpte basis;

on contrect except where. the contract
o)

of perSOnsfwhom the Pfesident
exclude froim the cperation of .
e rules,

or category

specifically

the provisions c¢onteined ‘in thes
. . 0 ‘ .

B

g

Contd.,,..,2/~

nd‘eommehééﬁentf~<1)fThése rules mny“bg called

‘whom thé rules apply’ ‘
'aiid posts |
debitable :
Indian
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In these rules, unless the context othernige

Pt

2. Definitions, -
' requirds R 1

sic
L 92y
B0 N L R I R | ,

. §2)‘”existing scale" in relation to Governmuent servapnt
- ““.:means:thc_present;scmlg‘applicableﬁtbﬁthe post held by
v tue,Governmqnt servant ‘(or," as the  case may be, persongl.

NEORS "

b
9(21

of a{” meaﬁu;pey osﬂdéfined in Fundamental, Rulc
ay, i);;'z B ' o .

o

T T L -

i ] é:ale‘applicab%@ﬂto'him)‘asfqn1the'Istrday of January- 1986
; “_i;‘wheiher;in“a?substantive"orlcfficiatingloapacity°"”‘“'”
] i M SEReE U enRYe or of £y SIS eape) iy

Explanation.-In the case of a Goverpment, servant, who vas on the
- Ist day of January, 1986 @h‘deputationjput,of,India or on
© leave or;on_foreignmservice}jbrjwhd.would have on-that date
ofificiated.in one-or-more lowep posts. but.for hig officiatis
dn a higher past,x“éXiStihgfSQale"7indludes-the scale
. ‘applicable to;thacpmst¢Whi¢h:he)WQuld"have,h@ld but for his
“bellng on deputation.out of India ¢r.on leave or on foreipn
"sekvice.of,‘asgthedodée;may Be, "but for his officiating in
a higher post; PRNTA T : :

S 51  . (3) "Présent.séaieW 1ngré1ationvtd'éhy boStmspE6ified in eslunn
i DR Z;Of-theﬂfirst1schedule‘means”the'scalbfoﬁ pay specified
; i jf} agdinst. that.post in co1wnn 5vthergof; ‘ ‘ : -

P o (B) . "revised emoluﬁents”'means~thé'basic,pay‘of a Government,
! .o UUservant, in the revised scale and includes the revised non-
L : .. bractising alloquCe,}if‘any,'admissible to bim, in addltion
e ©to thie pay in the revised scale;j'T.,L'h."‘fi A

(5) "rovikeéd scalen in. relation to ‘anyipost specifled in column
. 72 of the First Scheduie means, the scale of pay specificd
| G against that pest dn colunn h‘thorebf,uhlesm o dllferent ro-
! T Sl Vvisedlscale 1s notified separately fob thal post;

X :(6):3501edule*;ﬂ€§n§ a.schedule ammexed: to thess riles, .-

o 4, Scalelot pay uf posts.-As from the?da%e.of_éqmmehcemént of
o these rulés,| the scale ol pay of . every post specified in column

: 2 of the Kinst Schedule?shall be as specified ggalnst 1t in

; column_ﬁiﬁhereof.Q-;- o
! S (NS RN T :
R 5 Drawall »ff pay in the‘revisedvscale,HSave as otherwise .
1 provided ih khese rules, a Governmént servant shall draw.pay in
: the reviscd scale applicable to the post to which he is appointed i
} _ Provided thnt a Government servent may elect to continue to
Co drew pay 4D thAc revised scale applicable to the post to whicb he
- is eppointedis + ¢+ - N ' ' : ' N S o
: . s B . . o ¢
i ‘ )

; ~ Explandtian T.-The cpti-n to refyinvthe.ekisting scele under
~ the provisd to this rule shr11 be admissiblemanlylin respect of

: one existingscaley
' TR -'Explan?tinniZ;?Th63eforeShiﬁ‘opticn shall'not“bé'admissible
) y - : £ e T - . £ :
cto . any perssn.appointed to' a post on or after the Ist day of
January,-1da6[.Whethér:fOr the first time in Govcrnment service,
; or oy transfer dr promotion fram ansther post and he shall be
: alloved poy only -1 the rovige gc%le, _ )
T T BN it . " . FRER) —-u’ "~ D in 5)_710(_‘ "6_}‘";—
: SoPor benariya Vidyalaya Sansathan Arnx. Ay, C 7D i place o
: retenved mchecule.




:

B LI T

T A 4z e s oty & bt e

PR ——

4~

- \j‘

= h-
T

Zuplanation 3.-Where a Government servant exercise the option
under the provisn to this rule to retain the existing scele in-
ccospect of a post held by him$in an efficiating capacity 5n a
cgular basis for. the purposejof regulation of pay in that scale:
under Fundamental 'Rule 22 or Fundamental Rule 31, or.any other
rule or order applicable to that post, his substantive pey shall
be’ the substantive pay which he would have drewn had he retained
the existing scale in respegtjof the permanent.post on which he -
nolds a lien - or would have held a 1ien had his'lien not:been
suspended or the pay of the.agficiating'post_which has scquired the
character of substantive pay in accordence with.any orcer for the
time being in force, whicheVer is highery ‘ o

t

- - = P
Dl
Rl RPN Y ) P -

T
f

. 1
5, Ixercise ' -

of Option;—

[

(1) The optior  under the praviso to rule 5 shall be excercised

~in writing in the féim|appended to the Second Schedule so
asito reach the authority mentioned: in sub-rule (*2) within threc
three manths of the datelof publication of these rules or
where an’ exlsting scelé hes been revised by ‘any order made
subsequent to that date, jwithin three months of -the date of
such order ' N o T S

Provided that.- . - e s IR

K o . ' . ) o ' v
~(i)in the case of a Government servant who'is, on the date of
. " such publication or, as the case may be, date of such order,
out of India on leaVe ¢r|deputaticn or .foreign servioce.or. '
active service, the sald|option shall: be exercised in wybting
so as to reach the sald duthority within three months of. ~. .

the date of his taking|charge of his post in Indla; and:

— Ay,

. . ‘ T . ] . o . IA, i
(ii)Wherc - a Govermment seryant is under suspensionl on the ist
U day of January, 1986, the option.may be exercised within

three months »f the date of his return to his duty if that-

date is later then the{date prescribed in this sub-rule. . - \ .
(2) The tioh shall be intimated by .the Covernmenf servant

R
to the Head of his Office.

Tf the intinmation regarding option is not received o 3
within the time mentiohe% in sub-rule (1), the,Goyernment.j. S v
servant shall ‘be deemed to have elected to be governed by _ f
 the revised scale of paylwith effect on and from. the Ist . - i
- day of Jaruary, 1986. i R | o : o :

—~
o
~

(4) The option ance exercibed shell Dbe final,
Note 1.-Persons whose servicewere terminated on-or after the
Tst January 1986 and who {could not exercise the option - -
within the prescribed time limit, on account of dgath,‘dise g
‘charge on the expiry of the sanctioned. posts, res;gnatlon,
‘dismissel or dischargejon disciplinary grounds, are entitled
to the-benefits of this rule. ' oo . '

Wate 2.-Persons who have diedon or after the Ist day of ‘
Jonusry, 1996 end couldnot exercise the option within the
rescoribzd time limit]be decmed’ to have opted for the
vevisoed ssales on and from the Ist day of January, 1986 S B
oy suen later date as is|most beneficial to thelr » I . \
dependents, 1i the ro¥vised scales are more Javourable : |

and in such cases, necessary action for payment of arrears !
should be taken by.theiHead of Office. A - J
- A T ) i o ] ’L
! .

Comt = 4/ . 4

: tit i
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;7 T 7. Pixation of inftig) Pay in the revised scele,~(1) The
: Initial pay of n_G:vernmentlscrvant why elects, or-ds deancd te Y
1 havg elected under sub-rule (3) of rule 6-to be governed by the |
3 revised scale on and from the Ist day of January,. 1984 shall, A%
: uiless in'any«casegthe President~by Speclal Hrder otherwisa'direotﬁf /
“be fixed Separately in respect of his substantive pay in the G
; benranent’ post oy which 1o holds 4 lien oI viyuld have held 5 lien . %
; if it had not been_suspenﬁeq, and in respect of his pay. in the i
j foicigt;ng.post}held:ﬂbyghlm,;in thﬁ.f&llowing.mannqr, nemely; - i
f . ,(/\) in"the_bcaSe?fo_f allv. lem;:']_oyeesl C—— e '; . . '
: iij an amount representing 20 Fer oent of the basic. pay. in - i
{ - . the existing scale, ‘subject ty minimum of f5.75, shall be o
.ot sl added, to-the Wlexisting Cemdlunents't of the employee; - P
] rh,;(ii);aftgp the existing emolUments have been so increased, the .
P ’ "d:;‘}pﬂYtShOllfth@F@after,bG fixed in the revised scale’'at the ,
) R : ysﬁagegnextjapoye.the amount thug computed; -~ . \
o, (Provided that . iy o S T ,
‘ . ’ oo e ".. ™ "w:'-,:.“ ."J,_ e B ' '~," BN ¥ 1 . ! ) ) ) R i
o _ (a)aiflmhe nimunun| of the revised scale 1s more than the amount :
o . : S0 arrived at,|the pay. shpll be fixed at the minimunm of the '
8 - revised. scale; : : : LT <
; (©) 1f the amsunt 30 arrived at 1s more than the maximun of the :
: ! . revised scale, [the pay shall be fixed at ‘the Daximum of -
‘ : tthat scale. | | cuL a o o
| Explanatiﬁnﬁ-<Foprthﬁ purpose of this clause "existing emolunents" .
: ' soshall include~- el T : e ‘ ' ;
B . .‘h‘.." o X '.‘ r o v N l
: . " (a). the besic pay.-in the existing scale; ‘ 7 {
E (b)>dearness Pay,’ additional dearness allowancé and ad hoc n
‘ dearness allowahce appropriete to the besidc pay admissible
at fndex.axermg;GQa,z196Q=100); and o N )
X (¢) the amounts of first and second instalments of interim
: relicf admissible ~n the basic pay intthe’existing scale;
H . B . . b 3 v S ’ :
! o (B) in the case of dmploye=s who are in receipt of speclal: pay
; CoL ' in additi-n ts Loy in the existing scale;and where the i
: :existing.scale,with speclal pay has been-replpced‘by a R
f sseale ol pay without anly special pay, the-pay shall be fixed
; , in-the revised stele in accordance with "the provisions of
‘ -~ Clause N . ;oo T T v v
‘ - (4) above except that in such cases Uexisting.emolumentsﬂ
" shall include-- S o S e :
; : - (a) thc besic rey infthe existing scale;
o (b) ekisting emount d4f special bay; . ,
' . oL '4 \ . o ! . " . . o
v::;(Q)~degrncssquy;;adcitinnal‘dearness alldwance eand ad.hoc o
- ddearncss alloyande eEpropriate to the basic pay and special
pay aduissible at index average €08 (1960«100) under. the .
- - Televeat orders; |and” o ' S
() the anmsunts of Ilrst and secand instalments gf @ntgrim_
rexief admissiuleﬁcn the.,basic pay in the existing ‘scale
ent special pay uhder thé relevant orders: o o
. Py o i contd. ., ... ..5/- ,
} )
L]
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i (C) in'lthe

i

special

N case of emplovees who are 1in receipt of
/. Pay in addition to pay in the exdstiug scales and
same rate|or at g g

shall be-?ixed in accardance“with,the Frovisgions of clause (4)
above with reference ' i

dance with the ‘Explemation therety

-t 5 i

slrecial
: in whoge case
Pay -continues with the revised scale of pay either ot the

ifferentiyate,-the pay in the revised scale

to‘ex1sting erioluients Calcwlated 1in accor~

o _ nfter excluding the existing
Y spooialwpqy and. the amounts admissible thereon with reference i
ST ' dearness'pay, additisnal decrnéss‘allowance‘and ad~hac dearncgss

allowance,
drawn in 4

! (a) the

o

: and in sucéh
. " .shall be
‘scale,

the pay siall

substantive

The provisipns of this Note shall apply, mutatis mutandis,

“and in such cases
adition to

.~ (D) in ithe cage

S e 'practisimglallow
An accordahce wi
in such’ ceses the ‘tem

earness allgwance‘appropriate to the basic

‘relief admissible on the- basic
~and hjn~ppa¢ti§ing

all be fixed under this sub-ruie
dfficiating #o0st only and the

BaY.

Srecial pay at- the

new rate shall be
the pay so ‘fixed in

the revised scale;

of medical officers who rare in recelpt of non-

ance, the pay in the revised SCale shall be Lixed
th. the provisiang 5f clause (A) above except that

ﬁexisting emolumﬁnts”{shall include only ;.

basic pay in thé.existing scale :
Cbl dearness pay, additional

dearness allowance and ad-hgc
pay and

{ _j'non—aractising allowance atmlssible at index average
ey 638’%1950 = 100)  under the relevant'orders; and -

b oo (-." , N . : . . . ,‘
| (c)' the amounts of first and second instalments of interim

pPay in

The existing scale
allewance under

the'relevant.orders.

cases, Don-practising allowance at the new rates
drawn in acdition to

the pey so fixed in the revised

B

; . Note 1.-Where ¢ Ghvcrmnénﬁ Servant is holding a permanent post
A and is officieting-ih a higher ppst ON-a reguler basis
Scales arplicable to these

and the
rosts are merged into’one.scal@,

with reference tjp the:

pay so_fixed,shall be treated138~

two

4 v

' i . . . . :
to Gavermnent'servants holding in an'offlciatlng Ccapaclty posts

jk. an Cifferendt
o revised scalel, |

“Note 2.-Where the~existing‘emolwnents
accordance with: clause -(p),
08 the Case may- be,

-any Govermment

servant,

existing Scales which have been replaced by a single

as calcwlated in

_ clause (C) o1 clause (D)
exceed ‘the reVised_emoluments.in the case of

the difference shall be allowed, as S

clause (B),

bersvrel pay €y be absorbed in\futurevincreases in pay.

o

AN Note 3.-Where in the fixatizn of pay under
LPRY of Governmlent servants
' stages,in=@n'existihgisoale
! fixed in the revised scale nt the
S revised scalie . bf these Usvernment)servants
beyond the firkt five ConsecutiVe.stages in
shall be stepred up to the

a -

undor

= a) frr.Goavernment sérvants‘dnéwing pay from tﬂg_ﬁﬁh“upﬁg
/}p/// the“?ch-stage in the existing sc~le-By 2ne increment:
N M‘-é:‘.rs% . i eSS

v by the grant ~f increment (i) in the
fallowing manner, namely:- : N

sub-rule (i) the.
drawing pay at more than five consecutive
gets bunched, that,is to say, - gets
same stage, the Pay in the
who . are draving pay
the existing scale
bunching sccurs as
revised scale in the

‘st-ge where such
i

e

(b) fﬁf Goverment servants'drawing pay from thé 11th upto R
the 15th stege in the existing 5cale, if there is ;
bunching'beyond'the 1oth.stage—By Two incr@nent; B
R B M R S B ————— '

(c) far Givernment servants drawing pay from the16th upto.

the 20th

i

stame in fhe existing «rale {F +thera ia

Fan

5%
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ance, with Clause (A),
ie' case may’ be exceeds
the:girf erence'reprosvniing such

..as Personal pay

anuary,
£ccord
Ir-clause as th

(D)
then

elplayees who are in 1eoeipt of *or
ragya; ‘Hinai” Typewrltlng, Hindi
1nat1\ns under the "Hindi Teqchlnv
v unmerooino traihing in cash and

) Januarv 1986, while the
accbuntefor burposes of

~they would- continue
DAY in the revised

or ,ubscquently
Tevn it byt t for the

The- quantun of ‘such -
atc rate of. incranent

. ‘pay for the

Lo drah lt
thepuryose of thig Note, ! .apprupriate rate
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¢r the Igt day of January, 1986
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-.notgbeing exceeded,

]

1

Note 2,-The benaif,
Proviso will alsol b
10 the scale in whi
"stagnating for more
scalo nf DEY as &n
higher officiating:

receiptfof;the'ad”h

Note 3, . Where ‘by
of 'the thirg
to the
e€xceeds
may be allowed,'in

substantive

to be absopbed‘in

the substantive pay

Note &4, ~In cases where two .existing scales,

ional scale Tor the

" Servant, now drawinlg hig
~ipersanal pay for_stagnating An,
pay in the reviseqd
increment under Notes 2 ana 3 above,

more

Governmeént servant j

.

‘the Ist day

the grant Hf two
and~fourth
rost,
his officigting
additian tg

between the offici@ting'pby'and
ﬁuture'incr@nents for

H

. a— - \ .
TR LA s e AT e . aris rrnn .

= 8 i .

t of additional Inorwent undar -the Lourtly
@ natisnglly admiasible Lo 0 Grvernment
ch he whwld have gat

than twg Yoears pt. the maximum of the existing
wf’January, 1986 but far his halai,
post, subject tn the mexinum ~f the .reviseq
irrespective 2f whether he was actually ih -
"¢ increment 5f not, o

Provisas in the revised geple
the substantive ray of o G
bay at any time, the Givernment servant
'officiating,pay[ the difference '
substantive Fay as persshal pey
the periads during which

exceeds the officiating nay.: : L

applicable

one being g promot-
ather are merged, and the Junia:.@overnment
pay in the loweriscale,.is-receiving
that scale, and happens ty draw
SCale due t> grant of additisnal VAN
than the pay or the senihr:-
Ln'the,existing higher Scale,- the pay »f tre

‘Senisr Government servant in the revised Scale-shall be steppéd

up to that

of his junisr from the

same date and he shall draw’

next increment aftez_cjmpleting the Quelifying period Lrom the

date 5f
C9.Fixatian af
5f January,
nay in,the4existing
fram a date later ti
the Jlatery

scale shall have in

such Stepping up of pay,

date-in'th_
Fundementa] Rules and

N

C, . y A
Yay 1n the revigeqa Scale subsequent to the Is% day
1986-Vihere A Government servant

cantinues to aray his

scale and ig traught aver ' to revised scate
a0 the Ist . day of January, 1986, his pay: from
Teviscd scale shall be fixéd Under tye .

for‘.thisﬁpurpose‘hisjpay in the existing
satle meaning as af existing emolunents as

v

Calculated in
ar Clause (D),
excort that the
af these'emolwnents
eforesaid and wherg
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;apprapfiate}to_?he
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€ the extent it would  hiave been ) ,
that post on'the Ist: day oL January, 1986 and.haq.elegted
Tevised scale of pay on and fram .

clause (B),clause (c)
of rule 7.
kay to be taken into account for Ccalculation
will be the basic~pay on the later date -
the Govarnment~servant is.in receipt of ;8pe-
allowance,: hig bay- shall be’ fixed. after
equal to the
as the case may be, at the revised
emolunents sp calcWlated, ‘

‘

sl L : s
:ﬁ,neapp:intment after the Ist day of January,
pqior,to_thnt gate.—A‘Government;servant‘wha-
228t cirisr to the Ist day of January, 1986
that,ppstﬁan.that‘date and who an subsequent
olst draws pay in the revised scale of pay .
proviss to Fundamental Rule
ITrevisy ty Fundamental Rule 22-C; -as the case
admissible had he bees

that date.
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Natwithétmndiug
Fay th which any

Trespect o the relevent
paid the Gévermnent'sermmvt

1. Mad2 of |payment 2L arrders. of pay o
"containediin these rules, the arrears of

Government éervantimay.befentitléd in

periasd ) ’ ‘

anything

-~

: 'gngeﬁ,thesp:rules shall be ‘
el ther 0 .calsh or by, cggﬁlﬁlgg-tho:shme tq“thp_gpqyiﬁgﬂy_gynq
OVernment servonjuqr“by“ﬁYéﬂiﬁIng‘fﬁe same ha 4
sp@cialmQQWinﬁg;ﬂggount*tnAbe orened in the name ~f C
L0 _cash _and l;Cleﬂl’_ﬁ,M”?Quﬂthef
mades by wFder: determing in this
behalr, ' ‘ A

account AF tpé R
; in~ the Government
1 servantJo§’Q§£i;3 :  partly by 5i
aiop@a?id,-qs the President may.,

Do~ Far the gurposesfbf“thisfrulué

Lxplangtis

: ‘(a)l$grrhrs Qf'pay“‘in'relatian ta e Government servant,
. Means the difference between», , o .
: ' ’ o . E
(i) the aglregate of the pay and allowances4to;which he
~j;tw,‘¢gis;entitled on account oHf the-revision of his pay. and
ﬁj“‘j”allawances‘under these-rules, far«thegrelevant period;
L S ,Slnd ,','_:,."‘l S - , . _; , ~'.‘ ' o ot ‘ R
PR B ,'.'._\, . } el .

(11)the asgregate of the pay and allowances to which he
© . wWould have been,entitled,(whether such pay. and ce
‘ ad been received or not) £ip that pering
allowances not been‘sb,revised; '

L %(b)f?réievaﬁffﬁeriﬁd”;mcans the*befiﬁd{comméncing on the
Lo Ist day of Jénuary,u13 6Iand'ending with-the 30+th day
Tf|31¢Septepber,_19§6.} T e L he :

oo

|

|
oo A e
» 12.7OVeridihgVeffeotAoffRulés;l The‘prQVisians'of the Fundamental
~~;Rules,'tho»Cthfa;'Civil Services CR@Vision‘of‘Pay);Fules, 1947, .
the-Centrgy Civil Services (Reviséd’péy)~Rules;j1960,tand the !
Central Civili Skrvices (Revised Péy)'Rules,.1973.shall not, save
&8s otherwige previded in-these‘bules;“mpply.to case where pqy 1y
regulated undér.these:rules, to the extent they are ihcansistenﬁ
Vith these 1ujed, . S R T

‘ 1
\

13. Povier ta f@lax.—jWhere the Presidént'is‘satiﬂfied,that the
“heration of L1304 ) any of the provisisng of tbese'ruieS‘Causes
jundue-harﬁship iptany‘particulmr case,. he may, by order, dispense

Cwithigng

with

subdect ta such

3 rdlax the requirements 4f that' rule %5

Cose in

such extent ang
conditiong he may Chnsider necessary for denaling
A Just and ‘equitabie manner, ,

'14.-Intzryretmti:n;é~lf eny question: ariges relating: t» the

egpectiof Kendriya

'f;nter;rctation;:iwﬂnynnf the.pPQVision5~pf-these rules; it shall
vbeﬁrefcrrbdatawthe Central~GeVernﬂent"for i

decision. .
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MIMORANDUM EXPLANATORY To THE CENTRaL CIVIL SERVICES
" (REVISED PAY) "RULES, 1986.

Ruleilm This rule is self—explanntory.A

P

Rule g~'This'rule lays down the calegorics of employees to whou
The_1y e5-aprly., .Ex,c.ép:t;-:Eorui:lne--c;\t'e[.;o ries excluted—under dause
(2),,the,ruleshnresap41icable to nl11 BCrPSans under the rule nalidng
Wcontrpl.ofntheuPresident Scerving in DepﬂPtmentsmpaidifrﬁm‘Civil

'stimat@st.mfhey~d@enotuapply to.the—emylﬁyegs”under ‘the Ministry :
oI 'Railways and Civ{lihn bersonnel paig Lrom Defence’Sérvicos
Estimat@s, for whom Separate fules will Dbe issueq Ly the _
Ministrjes Concerned, | The rmles ¢o nat elso ‘apply to Extra :
Departmanta) Agents in|the Department ~f Posts and Department of- :

TeleQOmmunicatiqns.-;Ihelrules, however, apply 0. Work charged
establishments, - - . : B " .

Rale 4. 1), respect. af kuch employees as are bresently in Group fp!
or Greoup - tot and for whip the Pay Commission has 'ecomended sdales

S aprlicable to any Category of Group tat enployee, this rule :
shall n:t apply €111 sudn time as’ the scales appliable to stich

i
i

Rle 3. This rule 1g self~explanatory. S g ‘ -
|

i
i

“.@nployecs are notified, r %:}1
‘ . - | i Cod
Rule 5.  The intentisn il that an) Govermment Servants shoild be '
braught aver s the revised scales except thos why el ect YO draw !

Pey in the‘existing SCales. Thoge vho exercise the option to ‘
Continue on the-existihg SCales of Pay will eontinue tg - raw the
Ccarness pay, dearnessiallawénce, ad~hocdearness.allowan,e and
interip Peliefs gt the: rdtes in-force 4n the'1st'January;.1986;.
and the dearness P2y willl enunt towards bouse rent and i . - 1

Compensatory allowences,.emblumehts for pensions, etc.. io ‘the R
extent it gg counted in the sald date, If q Governmenz servant Y
is holding a pPcrnanent 08t in g substantive Capacity and. b .
officinting in 4 Higheg;phst.on wvould have officiated in.ofe. or P

Kore osts but for his "being on deputatian etc., he hag the - !
2rtion to retain the existing Sczle- only in respect 05 one, scale, .
* Such g Government SePVahtlmay retain the existing scale’applicable !

S oa permanent'pcst Or' dny one of the officiating pos;s. n ——
Fespect of the Temaining postg he wilj necessarily have to be "
brousht sver tq the revised scales . o

I

!

, : N

e e 1

Pxpl enation 3 45 Rule 5 As 2 Covernment “servany will have “the - !

‘*uti‘“f?*~—*—*~*f?~*““*’ N i ; . iy ot

“tion {6 retain the exlsting scale in réspect of oniy the o |

Substantive op any officiating POST a Government se:Aant vwho i
retaing the existing-scale'in respect of hig officlating post. =

Will be brought over to thé reviged Scale-in regpect of bist
substantl‘.{é‘po'stn In therevisod'scdle of “substantive posy © . .

LB/ ADA/ Edthg ey stonds menged in thy revised pay, whereas in the, a
officicting Scale he Will e alloweq the exlating rates oy N : 3
degrnesg Lny and‘ADA/ad-hpc DA, If his yay were tp be rpf£xed
in the existing S5cale 5f the higher;qfficiating'post witﬂ;'
reference 4, the Fay om the|revigeq Scale in the substahFlYG
past, 1t wily give him thp venelit 3f'dearness'alIQWancg
dearness #aY end interim relief twice over. The exXplenation 1s
desiyned o evoid ‘such mnintended Cenefit, /

Rule 6 o mhig rule rescribes the manner in which optian pgs to be
Eiz;gfsed and alsn the autiivrity why should be Apprised of such
option, e apti-n hes tn-ba,exer01sed in the appropriate fonn
“ppended > thg rules. It should be noted that it is n;t o
sufficient far 4 Government servant to exercise‘;be option within
the specifiog time limit but |alsso 2> ensure that" it reaches the
- contd. ., ,, i1/~

. ’




i)

T

s B N TS s ey R o

-17=

w 11 -

v pPrescribed natherL/ w1th1n the time 1imit. In tho case of persang
Uho areautside 'Thain at the time these rules are promulzated, )
the perisa. with: which the nptiqp has ts be ¢xercised is LJFP“ months L

T Lrom the date Lhéy’twkc over-charse of the pust inh Inai ia.. Jn
the case o= Government ‘servants the revisen scrles 0f, whhg 10

t

are annaunued uubiuquont iy the date: of"issue nr these’ rulus, - J

.th period o7 three months Will run frem the date ~f gsueh |

nnouncgmeuu R . Co e T f

Perg sons whin llvc rctlrod oatwrcn Ist Jﬂnuar , 7036'an4'bhc date 1
of 1ssuo-6f thes 5@ rulos are dalso ellgible to -exercise optinn,

\U70‘j(l) Thig rule deals with the. actual fixatisn af pay in

the™ ﬁfﬁgtinp \ple” on Ist Januﬂry, 1986. A feow 111uotrnt1ﬂn° vf
Lnulcatlnv the manfer in which' pay ~IG)vcrnmont servants should ]
Be fixed under thid Sub-rule subject ¢ ‘o“*tc;;inﬂ up uf way under {
Notes below rule 7(|1 Care: biven below; - ' i
i . . it
tration Ny, g )
T i
. . - ~ . - ‘ - ik
o Mﬁy.Existiug Scole of pawaQ°26O~6 290 EB-6- 326u8 366 BB~8~J9O 1O QOO @}
” 2 Proppséd.o<alc 2% pay-Rs, 950~-20- 1150 EB~25 15000 R A S
3, £Kistih9 baslc lgy" ,~Rs 342, OO ' : . o i
4o DP/ADA at indéx | SR C . o £'
" average 6og | ;| L Ru.662 SO e RN ‘ i
5. Two . insta 1ments of : B a _::Q:A ‘_ .?j
' interim rellefs 17 nRs, 110 11900 i S R B o
i .,6(‘ualuu1nb uvolumcmt ;—Rsi114,)o ' 2'
) T7.ACd 208 ap Dasic pay .7 ‘ ”
: S subject ts m1nlmgm nf_ L i
HRO. 75/ - 75 oo T T .
ST T)talﬁ . vRsJ189 ﬁO: ‘_f‘ R . |
Pay o be fixed in . Chn e )
pro 2sed scale v --;f' 1200 OO Sl
(/\3 ' l]]ll%tl‘nbfﬂljmr_[_j_“:_a.___;; i L oo . 4, ._4|,.r'_‘ - !
S Sy e e S ool

T B Aistlnb uca,c of
b Uﬂ}’ : : '

';R§v550v20*65Q725;750~p1us special pay, .. -
. E"ei_, . of Rs. 6o/~ ‘ |
s BEY T LT ~Ro.¢ooo 6o 2300 LB—?S 3200

e L e | (wlth\ut any SpeCl l pay) ‘

ayl Ce

[ -Rs; 700 oo # Es €0, 00-

va,,MAJqunb basic pa
plu* LoiaL vay

4 DL/MDA at 1nuec Nyxran '
608on basic pay and e :
P”eclnl pay | ~Rs. 1143 .80

5. .{\/'., . ,Lnut {lm(_nt~ Jf . S
Lnterin relief. =Rs _1%0.00

6. Existing crolumnent s| -Rs.2043.80 I ' ,
Toadd 208 of Mosic vnfMRs,AjQQJQQ L ,
- Totals ol 2483.80 T
e Cdnd : )
Dy 15.(240/ (w1th)ut any special pay)

Z 2L B 4 X R O B LR ETL  d
A |
Liier ZRT L S LA 1

i
'

!
|
1
i
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Tllustrpting No, % 1 S 4 i Vo

T T, Existing scale 2f pey ~35‘21O~4~250—EB~59270 :
T .|+ vith special pey of Rs.10/-
g : 2. Proposed scale of pay . R, 800-15~1010-~EB-20-1150" ' .. i

' - Wwith-special pay of Rs,20/- - - |
P , s . o o ’ g B ‘ i
| Je BXLsTing basic pay. 1 +Rs. 230,00 Tt ‘
; L, DP/ADA at index average 608-Rs. 463,50
% ' S50 Awa instalmentsJof;interim , : ' ;

Covelder oo ; ' -Rs. 100.00 . '
6. Ixisting émolumonté ~Rs.  793.50 . ‘ ;.
S 7. Add ZO% of basic th 4 0 ¢ C ‘
i - o minimun 0fRs..75/-¢ | ~Rs. 75,00 g

I o ' Total = ¢ |' ° _Rs. 863.50
" Pay to te fixed in propolsed L S 2 ;
scale of pay : -Rs. 875.00p1us special ray Of‘Rs.QOszm,{

Rule 7(2)-  Thig ollpws the provisisns of FR 31(2). It should . o
R “. . be nmoted that the benefit of ‘this rWle 1is not admissible in cases Y
S _ﬂ:,.wbere"a-Government'SerVnnt has elected the revised.scale in .

v Fespect of his ‘substahtive post, but has retained the existing
scale in respect of an. yfficiating post. [ PP

Rule 8- This rule prescribes the manner in which the next incre-

ment in the_new:scaleﬁsrould be regulated, The provisos To this
‘rule are intended to eliminate the anomalies of Junior Government

j{ - servants drawing more .pay thanjtheir’seniorlby the operation of !
o - the substantive part af |this rule and ‘also taking care of the " j %

Govermment servants wha have teen drawing pay at the maximum of B
the existing scale for more than one year as on 1-1-1986 ‘and. also j
hose Gavernment servantis who have been stagnating at the -~ ,

maximua of the. existing scale and are actually in receipt of

Stagnatisn increment on hd hac besis. . ' B f
: Rule 9 t> 14~ These rules are self-explanatory, . B
{ Explanatory Mensrandum s L ) [ ‘ o -Q) Ol
, . . : . S
]

T™e Central Civil Sefvices (Revised Pay) Rules, 1986 have
been mode b5 Implement: the recomnendatinng made by the Fourth

|
. pay Comnission with. reépect ta the pay scales of Group 'B',Group co
'C'and Croup. 'D! employees of the Government, Even though . the: !

N S

Liimissisnhes suxiestedthe revisisn of pay scales from Ist April,

HE
: 1936 the G:vernment has decided to.give bfrect to such recommen- ]
[ Gatinns from Ist January,| 1986 in - order o provide greater benefit |
; ta the Gavernment servants in general. Accordingly, the rules are g
: Deing given retrospectivel effect frem. Ist Jenuary, 1986, It - :
% is certified that the retirospective effect being given to these. i
: rules will not effoect ~dverscly ahy employece to whom these Tules |
f apply.. ‘ B L Lo '
PL.8. - T Kondriys Vidyelaja|Saniathan special pay In The Hature of |

cnpluncntsis not sanctioned or granted with any

- o dn pars 7(c)y ‘and as given. in illustration:
s VI, : : ' ’ ’ '
(} . #
' .
§ 4
i
j e
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KENDRIYA ‘%}zmmmm %AN-@MHW |

e

= 34000 (AC) \.‘.;llh Far
-4 4 34339 (ACy Resi.
134154 (A0)

. Phone - § Yiera7 120 .

N

’

Regionatl Office
Hospital Road,
Silchar - 788001

S Pay Lomnigslon as on

e fl08

12/KVS(SR) Accounts

- Where as th
Kenariya Vidyalaya,Dull

1992000/ G054~ 54

Exiey
Dated 1" 01,9.2000

ORDER .

e pay inréapactvof shri P.C.Gegwaml Librarian
njen wag provisienaly f£iked by the Principal,

QFFICE

Kendrive Vidyalaya,uliajen consequent upen lmplementation ef 1Vih

increments,

4./1,1386 at Re.2250,00 by sllowing 2 bunching

Where asﬁtie pay fixation statement made by the Principal

was not duly-mppruvedfbb the competent authority which is requlred ag

ner rule. ;
- Where as ©

2000 At was eobserved th
51 1. 9.86 Le found to b
eranted. ?
_ Where ag 8
Duliajan represented lag
office vide letter No.k
on the pretext on futurn
It ig,ther

Kendriya Vidyalays,Duld
grant of IVih Pay Conini

Date  Soale in orddl

n gerutiny of pay fixatien statement during

at the pay initielly fixed by the Principal ag

e in excesgs by 2 increments which was wrongly

hri P.C.CGoswami,Librarien,Kendriya Vidyalaya,
aingt correction in pay fixation made by this

» 1=2/KVS(8R) A/ c8/ 98«99/1919~12/1618-19 dt.b.H. 20
@ benefit of 2 increments given to him. -
efore, inforned te Shri P.C.CGoswami,Librarian,
ajen that his pay as on 1.1.86 conmequent upon
galon ig flxed as under- ‘ -

nary grade Gcale in senior preade

440040 4600~
«60-2600

50=2300=EB«60  1640=60~2600~75~2900

s 21500
Hg.2200.0
R, 22000
2250,0

Seell D

 Ha. 225':}(00

1186
165,86
To 187
1o .87

i8]
~
e

A

!G(’nag

by thip office.

Digtribution i ;
9 Shl"i P oCo GQ&W&
Duliajan.
The Principael,
with a request
to th‘i PoC.Go
which may plea
personal file
necessary actil

2o

Re. 280,00 .

Rg.2180 20,000 7,

Re.2240.00

Rg.2240 4 10,00 pope

Re.2300.00 -

Rg,2360,00 and g0 on

This supersedes earlier fixatlon Q£5pmg made
. 7 ,

~ 7.
Jm. \’{{" it A

¢ 8 8 3

TGO OCT,

Ll

o

 0ffg.Afeintont
mi,LibrarLan,Kendriya_Vidyalﬁyagcemmisgiméer°

Kendriya Vidyalaya,Dulisjan,

- to hand over the encloged letter

swami ,Librarian snd ebtein the acknowledgement
me be kept on record. The gervice book and

of Shri Goswami @mweenclosed here with for

ONe :

4
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{ Ceatcal Adminisirative Tribopag

I 6 NOV 2001

nawE A

~ Guwahati Bench |
2 pe—

F7td 7

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,GUWAHATI
| ' BENCH
AT GUWAHATI

O.A. No.401 of 2000

. . Shri Probodh Ch. Goswami
' | , ... Applicant |
- Versus —
Union of India and Ors.
... Respondents.

The applicant abovenamed begs to file rejoinder

PR

to the written statement as follows :-

MOST RESPECTFULLY SHEWETH :-

1. That with regard to statement made in paragraph-2 of the
Written Statement the: applicant reaffirm the averments made in
paragraph | and Il of the Original application.

2. - Thatas  regards the averments made in ,paragrabh 3 of the

written statement the deponent states that the averments made

therein are misleading in as much in the original application only
the question of senior scale and fixation of pay was raised. It is

. stated that the general grade and initial pay in the senior scale was
fixed by the Assi_stant Commissioner  and not by the Principal,

k‘endriya ' Vidyalaya, Duliajan. = Again inthe fixation order
vide Annexure-ll of the original application shows the
acceptance of | .

- contd.....

Advecats,

s



general grade scale by the Assistant Commissioner. Moreover,
as per the Annexure - I of the respondents submission it 1is
evident that the auditing and inspection officer who is to
scrutinize the fixation wwas well aware of such fixatigﬁ as

because prior scrutiny is require for fixation of -initil

pay.

3. That the statements made in paragraph 4 of the
written statement is not correct and, therefore, the appli-
cant denies the_&ame. The applicant begs to state that the
case of the applicant is not that the implementation of
forth pay commission report in the fixation of his scale of
pay. Even i1f the Principal, Kendriva Vidlaya, Duliajan figad
his pay by allowing two bunching increments cannot be ralsed
after 14 vears of continuous service and enjoyment of the
acaie by the applicant. However, the comptent authority
fixed his initial pay conseqguent upaon the appoeintment of the
applicant in the senior scale. After its operation contian
ously for 14 vears, the same cannot be raised under the

existing rules that too by an officiating authority.

4, That the averments made in paragraph 5 of the
written statement is deni@d"'lt is denied that the pay fixed
in case of the applicant as on 1.1.86 is found to be in
excess by two in@ram&nts. It 1s stated that the respondents
have completely overlooked the existing fundamental rules nd

subsidiary rules made available in the context. It is stated

o



that the fixation once done by a competent authority cannot
be reviewed by the same authority. The applicant states that
the present case i1s in the subject of fixation of pay in the
senior scale and not in the general scale which was not

availed by ths applicant from 1.1.86.

5. That the averments made in paragraph & of the
application are not correct. The applicant denies the same
and reiterate and reaffirm the statements made in paragraph
VI, VII and VIII of the original application. In this con-
text the applicant begs to state that during the entire
period of 14 vears the operation of th@ 30 called erroneous
.
fixation of pay in number of verification of service matters
were done by the auditing and inspecting team and tﬁis
guestion was never raised at any point of time. The scale of
pay was in operation with time to time increment and cross-
ing efficiency bar for which a departmental promotion com=-

mittee considered the matter. Therefore, it is evident that

the no-excess pavment 1s made to the applicant.

6. That the applicant begs to stte that the averments
made in paragraph 7 of the written statement is a repeata-
tion and the applicant denles the same. However, the appli-
cant begs to state that the competent authority had fixed
his initial pay in the senlor scale with effect from 1.1.86
and not by the Principal, Kendriya Vidalaya, Duliajan. The
applicant crave leve of this Hon’ble Tribunal to rely on the

annexure - III enclosed with the original application.



Lo

7. That the applicant begs to submit that the im-~
pugned action of the respondents has caused adverse c¢ivil
consegquences on the applicant. The impugned actions had not
only demanded refund of the long 14 vears benefit of the
applicant, it also attempt to lower the status af the appli-
cant in the eyes of the other staff of the institution. The
applicant prays that the original application filed by the

applicant may be allowed.



VERIFICATTION

I, Shri Probodh Ch. Goswami, son of Nabin Ch.
Goswami aged about 57 years, resident of Kendriya Vidvalaya,
Duliajan, P.0. Duliajan, District - Dibrugarh, Assam do
hereby verify that the statements made in this rejoinder and
in paragraph 1 to 7 are true to my knowledge and belief and
the rest are my humble submissions before this Hon’ble
Tribunal.

And I sign this verification on this the 16th day

November

of Juiy, 2001 at Guwahati.



